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The applicant, a Station Master
under the S.E.Railway, Rairekhol, being

subjected to transfer has approached this

Tribuahal without exhausting the remedy
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available to him under the relevant service
rules. Be that as it may, the applicant seeks
intervention of this Tribunal with regard to
order issued by the Respondents at Annexure-3
transferring him from Rairekhol Railway ’
Station to Hatibari Railway Station, within
a period of nine months of his posting to
Rairekhol. The posting order also does not
disclose the reason for this gremature
transfer of the applicant althouc_jh his earlier
transfer to the present place of his posting
(Rairekhol) was ordered by the Respondents
in kind consideration of his family
circumstances as subnitted by him to them
vide Annexure-l. In the said premises,
I think in the interest of justice, the
applicant should submit a representation
to the Respondents for reconsideration
of his transfer, keeping in view their
earlier decision to post the applicant to
Rairekhol in consideration of his
representation dated 20.9.2001 at Annexure-l.
The Respondents will treat this QO.A, as
representation and dispose it of within
a period of thirty days or earlier from
the date of receipt of copies of this
order. The Respondents should pass a
reasoned order either for accepting or
rejecting the representation.

This OsA. is thus disposed of at the
stage itself. No costs.
Send

copies of

oopies of this order along with
this OBAs to Respondents and free
copies of this order be handed over to the

learned counsel of both sides.
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